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Regional Office, UP Pollution Control Board, Ghaziabad 
Website – www.uppcb.com email – roghaziabad@uppcb.in 

 
 

Regional Office: INS-2, Sector-16, Vasundhara, Ghaziabad – 201 012 
Phone No: 0120-4160108 

Headquarters: TC-12V, Vibhuthi Khand, Gomti Nagar, Lucknow – 226010 
 

 
ENGLISH TRANSLATION 

 
Reference No. 1075/NGT-128/O.A. No.-334/2021/2022        Dated: 14.07.2022 
 
M/s Santosh Medical College,  
170, Sector-12, Block J, Pratap Vihar,  
Ghaziabad  
 

Subject:   Regarding Compliance of the Order dated 05.07.2022 

passed in the OA No. 334/2021 Sushil Raghav & Ors Vs 

Union of India & Ors by Hon’ble NGT, New Delhi.  

 
Sir,  
 
Please refer to the above subject and in pursuance of the order passed by 

Hon’ble NGT New Delhi in OA No. 334/2021 Sushil Raghav & Ors Vs Union of 

India & Ors, your Unit was inspection by the Joint Committee on 22.02.2022.  In 

view of the shortcomings found at the time of inspection, the report 

recommending to impose Environmental Compensation of Rs.53,97,500/- 

against your unit has been sent to the Headquarters of the Board.   

 
Hon’ble Tribunal while hearing the matter on 05.07.2022 has passed the 

following orders:  

“…Let the State PCB take further remedial action and file 

compliance report.  It may also put the said Facilities to notice of 

these proceedings, to enable them to file compliance affidavits and 

to show-cause why action be not taken against them for the past 

violations…”  
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Regional Office, UP Pollution Control Board, Ghaziabad 
Website – www.uppcb.com email – roghaziabad@uppcb.in 

 
 

Regional Office: INS-2, Sector-16, Vasundhara, Ghaziabad – 201 012 
Phone No: 0120-4160108 

Headquarters: TC-12V, Vibhuthi Khand, Gomti Nagar, Lucknow – 226010 
 

 
The said order dated 05.07.2022 passed by Hon’ble NGT Delhi is sent for your 

information and necessary action.   

 
Attachment: As stated above.  
 

Yours truly 
 

Sd/- 
(Utsav Sharma) 
Regional Officer 

 
Copy sent to the following for information and necessary action:  
 
1. District Magistrate, Ghaziabad 

  
2. Chief Environmental Officer, Circle – I UP Pollution Control Board, Lucknow. 

 

3. Chief Law Officer, UP Pollution Control Board, Lucknow.  
 

Regional Officer 
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ENGLISH TRANSLATION

U.P. Pollution Control Board
T.C.- 1 2V, Vibhuti Khand,
Gomti Nagar, Lucknow

Registered

Ref. No. H8l978lc-t 1Ka.B.NO./BMW-312022 Date 19.0g.22

M/s. Santosh Dental College & Hospital
Santosh Nagar, Pratap Vihar,
Ghaziabad

That IWs. Santosh Dental College & Hospital, Santosh

Nagar, Pratap vihar, Ghaziabad is functioning at the aforesaid

place as Medical Institution which is a company under Secton_16

of Environment Conservation Act 19g6.

That Inspection of the hospital was conducted on23.02.2022

by the Central pollution Control Board Delhi, District
Administration Ghaziabad and Joint Committee constituted by
Uttar Pradesh pollution Control Board Ghaziabad. During the
course of inspection, establishment of ETp was not found for the
purification of industrial waste generated from pathology lab,
operation theater in the hospital. The hospital has not submitted
application for procuring authority from State Board under
Biomedical Waste Rule 2016 as amended. The unit is not
complying the provisions in accordance with Biomedicar waste
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Rule-2016. In view of the above, Regional officer Ghaziabad has

recommended for initiating action against the hospital and

imposing environmental compensation of Rs.53,97,500/- based on

the guideline issued by the Central Pollution Control Board in
compliance of the order of Hon,ble NGT.

That keeping in view the aforesaid facts and probable

adverse impact on the public health from the pollution generated

by the Industry, why not action be initiated for stoppage of running

the hospital under the relevant provisions of Biomedical Waste

Rule-2016 with the purpose to afford healthy environment to the

public in general.

Therefore why not environmental compensation of

Rs. 53,97,5001- be imposed against IWs. Santosh Dental College,

Santosh Nagar, Pratap Vihar, Ghaziabad based on the report of

Regional Officer and recommendations and in compliance NGT

orders for imposing environmental damage against the industries

found guilty and after due approval of the competent authority.

In addition to the above, the following show cause notice is

issued under due permission from the competent authority against

IWs. Santosh Dental College Hospital, Santosh Nagar, Pratap
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vihar, Ghaziabad in accordance with Biomedicar waste Rure-20r6
as amended:-

1' That why not functioning of Industriar process of santosh
Dental College Hospital, Santosh Nagar, pratapVihar,

Ghaziabad be stopped.

2' That why not request be made to the competent authority

that electricity supply including other all facilities wherein

supply of water includes be disconnected immediately from

Nzvs. Santosh Dental colrege Hospitar, Santosh Nagar,

PratapVih ar, Ghaziab ad.

sd./-
(Vivek Roy)

Chief Environment Officer Circle-l
copy to the following for information and necessary action.
1. District Magistrate Ghaziabad
2. Regional officer, U.P. Pollution control Board Ghaziabad

with the direction that report be made available to the Board
Headquarter within time initiating further action.

sd./-
Chief Environment Officer Circle-1
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M/s. SANTOSH DENTAL COLLEGE & HOSPITAL 
No. 01, Santosh Nagar, Pratap Vihar, Ghaziabad (U.P.) - 201009 

Annexure – “B” 80
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M/S SANTOSH DENTAL COLLEGE & HOSPITAL 
No.1, Santosh Nagar, Pratap Vihar, Ghaziabad (UP.) – 201 009 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

IA NO. ____________ OF 2022 
IN 

ORIGINAL APPLICATION NO. 334 OF 2021 
 
IN THE MATTER OF : 
SUSHIL RAGHAV AND OTHERS  ….APPLICANTS 

VERSUS 
UNION OF INDIA AND OTHERS           ….RESPONDENTS 
 

APPLICATION FOR DIRECTION ON BEHALF OF THE 
SANTOSH MEDICAL COLLEGE, RESPONDENT NO. 12 

To 
The Hon’ble Chairperson of this Tribunal 
And the members of this Tribunal. 

The   humble application of  
the abovenamed Respondent 

 

MOST RESPECTFULLY SHEWETH THAT: 

1. That the present OA has been filed by the Applicant raising 

grievance against 14 Private Hospitals for non-compliance of 

statutory norms. Wherein vide order dated 16.12.2021 a report 

was called from joint committee by this Tribunal. 

2. That the joint committee submitted its report on 01.07.2022 after 

conducting inspection of the answering Respondent on 

22.02.2022. The joint committee in its report found four 

Respondent Hospitals including answering Respondent to be in 

default and recommended an aggregate environmental 

compensation of Rs. 63,32,500/- against all the four hospitals.  

3. That vide order dated 05.07.2022 this Tribunal directed for 

recovery of the aforesaid amount from the four hospitals. It is 
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submitted that neither in the order dated 05.07.2022 nor in the 

report of the joint committee any bifurcation of the recommended 

amount of environmental compensation to be imposed on each of 

the four defaulting hospitals was given. The UPPCB was 

required to provide the calculation as assessment of the said and 

impose the penalty accordingly from each of the four defaulting 

hospitals. However, by order dated 14.07.2022 the UPPCB 

directed the answering Respondent No. 12 to deposit a sum of 

Rs. 53,97,500/- as environmental compensation out of 

recommended Rs. 63,32,500/- stating the same to be under the 

order of this Tribunal dated 05.07.2022. 

4. That the answering Respondent deposited with the UPPCB 

30.08.2022, 50% of the demanded sum, i.e., 26,98,750/- under 

protest without prejudice to its rights and contentions. However, 

in spite of the query being made by the answering Respondent 

regarding the assessment and calculation for attributing the 

recommended 90% compensation to it, no reply was made. 

Further, the answering Respondent also complied with the 

shortcomings as mentioned by the joint committee in its report 

and filed the compliance reports dated 02.09.2022 and 

12.09.2022 with the UPPCB. 

5. That acting in utter illegality and purely whims the UPPCB 

issued a show cause notice to the answering Respondent dated 

19.09.2022 alleging that “during the course of inspection, 

establishment of ETP was not found for the purification of 

industrial waste generated from pathology lab, operation theater 

in the hospital” and “The hospital has not submitted application 

for procuring authority from the State Board under the Bio 

Medical Waste Rules 2016 as amended”. The said notice 
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allegedly referred to the deficiencies found by the joint 

committee in its inspection on 23.02.2022 and answering 

Respondent was held liable for environmental compensation of 

Rs. 53,97,500/-. It was further stated in the show cause notice 

that in view of the order of this Tribunal the answering 

Respondent is liable to pay the Rs. 53,97,500/- and that in case 

the Respondent failed to deposit the said amount it was 

threatened for stoppage of the functioning of the Dental College 

and Hospital and by disconnecting its electricity and water 

supply.  

6. That, thereafter, a reply was sent by the answering Respondent to 

the UPPCB on 20.09.2022 stating that 50% of the environmental 

compensation imposed upon them has already been deposited 

and the compliances has already been done and also the short 

comings as reported by the joint committee were also removed. 

But the said notice was not withdrawn by the UPPCB. 

7. That the aforesaid show cause notice is highly illegal as the 

allegation of “establishment of ETP was not found for the 

purification of industrial waste generated from pathology lab, 

operation theater in the hospital” was never raised by the joint 

committee in its report and the same is an after thought by the 

UPPCB and has been alleged against the Respondent on own 

assumptions of the UPPCB. Further, as per the joint committee 

report itself “in case the waste effluent is connected with public 

sewer which leads to terminal STP the HCF does not require to 

install separate/individual ETP”. In the present case all the 

private hospitals are found to be connected to terminal STPs 

being in municipal limits. Hence, environmental compensation 
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on that ground is illegal and beyond the recommendation of the 

joint committee as accepted by this Tribunal.  

8. That it is also submitted that the answering Respondent cannot be 

held guilty and liable for environmental compensation at all as 

neither there are any inpatients/hospital beds are available nor 

any waste is generated in the said campus of the answering 

Respondent. Moreover, other hospitals which are operating with 

100-300 bed in patient hospitals were found non-compliant for 

numerous statutory requirements as compared to the answering 

Respondent, but still the Respondent herein has been made liable 

for 90% of the entire environmental compensation as 

recommended by the joint committee illegally and arbitrary. 

9. That as the joint committee recommended an aggregate amount 

of environmental compensation of Rs. 63,32,500/- against four 

private hospitals/Respondents (including answering Respondent) 

hence no amount could be imposed by the UPPCB against the 

Respondent as per its own wish but the same has to be based on 

proper assessment and calculation.  

10. That in the interest of justice it is prayed from this Hon’ble 

Tribunal to direct the UPPCB to provide a proper calculation and 

basis for assessment of the environmental compensation against 

the answering Respondent and till then UPPCB be directed to not 

to demand or recover from the answering Respondent any sum 

towards the environmental compensation. The UPPCB may also 

be directed to refund the amount of Rs. 26,98,750/- illegally 

received from the answering Respondent without any right.  

P R A Y E R 
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 It is, therefore, most respectfully prayed that this Hon’ble 

Tribunal may kindly pleased to pass the following directions: 

a) direct the UPPCB to refund the amount of Rs. 26,98,750/-  

illegally received from the answering Respondent; 

b) direct the UPPCB to provide a proper calculation and basis 

for assessment of the environmental compensation against 

the answering Respondent and till then not to demand or 

recover from the answering Respondent any sum towards 

the environmental compensation as per its order dated 

14.07.2022 and 19.09.2022; and/ or 

c) Any other order or direction that this Hon’ble Commission 

may deem and proper in the facts and circumstances of the 

present case.  

 
Date: 24.09.2022     Drawn & Filed By: 

 

(SANJEET PALIWAL) 

Advocate for the Respondent No. 12 
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